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NOTIFICATION

The 19th October, 2023

No. LGL.236/2017/35.– The following Act of the Assam Legislative Assembly which

received the assent of the Governor of Assam on 17th October, 2023 is hereby published for

general information.

ASSAM  ACT  NO. LI OF 2023

(Received the assent of the Governor 17th October, 2023)

THE ASSAM PANCHAYAT (AMENDMENT) ACT, 2023
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